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plete cooperation with the Minister for
Pacliamentary Affairs, with the leaders of
onadﬁnnmdwimm Members.
ust do that. Otherwise, we cannot

that is the main point. If cer-
tain grave irregularities have gome into it
on which the Minister has not been able
to satisfy me and the House, then how
can we take it up at all ? That is  the
point. The whole thing has to be recast.
And if there is a question of time we
should hav: thought about it. If there
is the question of time, if the Evecutive
wunts us that we should be prepared.
then the Executive should be more expen-
ditious to answer the points which Mr.
Serhiyan has asked through the Speaker
on the 14th Today it is 20th and six
duys have passed. Why did they not do
thut ? Why only this Parliament be rushed
through and the Executive goes on in it
own snail speed or in iy own horse
carringe speed ? That is the main diffi-
culty.

14.25 hrs.

PONDICHFRRY BUDGET, 1975.76
GENERAL DISCUSSION, DEMANDS*
FOR GRANTS ON  ACCOUNT (PON-
DICHERRY), 1975.76 AND SUPPLE-
MENTARY DEMANDS* FOR GRANTS
(PONDICHERRY), 1974-75

MR. DEPUTY SPEAKER: Now we
§0 on fo the next jtem—Pondicherry. In
this also the same difficulty.

SHRI SEZHIYAN (Kumbakonam):

Mr. Depoty Speaker, Sir, the items Nos:
17, 18 and 19 ., . .

*Moved with the recommendation of
the President.
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MR. DEPUTY SPEAKER: There are
two Demands one is on vote on Account.
‘Which Demand you are referring to ?

SHRI SEZHIYAN :
submission on the Supplementary De-
mands for 1974-75 on Pondicherry. I
want to make one submission. Whenever
} want 10 make n point, it is not with
a view to stall the business of this
it s for the general benefit of the
House. As a Member of this
wmtomthatthecmhmh

parliamentary procedures
tollowed.

fore, T have to listen to yon very carefully.
This is my misfortune,

SHRI SEZHIYAN: I prepared
one because { thought that it was
painful duty that 1 should take wp
matter not with a view 1o stall the
ness of this House, but probably to
the House; in that spirit, I am
this point. Now, 1 am taking up
plementary Demandy for Grants of Pondi-
cherry. Let us tuhe Demand No. 6 on
pages 4 and 5. Here, 1 am particularly
inteiested in item No. (b) on puge S. It
reuds as follows :

§E~-

measures have had to be takem in the
Pondicherry and Karaikal regions of the
Union Territory. These measures are
estimated to involve an additional ex-
penditure of Rs. 23.55 lakhs in 1974-75
for which this Supplementary Grant has
heen sought.™

Again, Sir, we are going back to the
same basis on which 1 contested the
Gujarat Demands earlier. This had been
duc to monsoon in 1974,

These amounts had not been given in
the Budget 1974-75.
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S, If you look at the very drafting at
page 5, yoy will find that thry amount of
Rs 23 55 lakhs for which the new Supple-
‘mentary Demands ashed for comprises of
five wems, that is —

A1) Public Health, Water Supply
and Sanitation (Plan) Rs. 3 55 Lakhs
{2) Agricultural Facilities Rs 3 50 Lakhs
{3) Mmor Jrrigation Re, 13 50 Lakhs
}g Rehef works and
Other Works  J Rs 3 00 Lakhs
Sir, if you see that asterisk put for all
these four items, and f you read the new
suh-heads, the Goveroment  themselves
concede that these ate the new sub-
heads That means they are not bemng talen
<are or provided for m the Budget of 1974
75 Therefore, these are all new schemes
new services for which—if we sec (h) it
the bottom wihich 1eads as follows :
“Consequent on the falure of monsoon in
1974, several drought rehef measures have
had to be taken in the Pondicherry and
Karaikal regions of the Union terntory—I
am not here to say that we should not
stiend to those we should have done
that.

T am not here to say that we should
not attend to the drought areas We
ghould attend but we should do it m the
proper Constitutional way

You have spent the money on schemes
dwvhich have not been contemplated 1n on
nal Budget You yourself concede that
are all new services, but you have
the amount on them That pgoes
inst the principle enunciated earlier
that without an appropriation made
House for a specific purpose, of il
provided m the onginal Budget, it
spent

E!

gﬂ'
i

only Rs. 27.45 lakhs

[MARCH 26, 1975)
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new service has been uodertaken without
the spocific sanction of Parwment The
amount hus been drawn from the Can-
sohdated Fund, which goes agalnst the
vely baus of spending out of the Conaoe
lidated Fund only after a  Budget
provision has been made That 13 the
matn point 1 want to make.,

e

After this vomes the vote on Account
for Pondicheirv The amount gnen at page
No 2 s Rs 256 lakhs, Here I want to
point out 4 very basic thing which the
Government has failed to do Vote on
Account 18 given 1o enable the Govern-
ment to carry on unhl the Demands for
Grants and the pasmng of the General
Appropnation Bill As the vote on Ac-
count 15 « formal Business there 15 no dis-
cussion in the House on 1t, the 1dea being
sumply that the Government's functions
chould not come to a standstill bacause of
the absence of voung and the House
authorming expenditure

As the purpos* of the vote on Account
18 to keep the Government functioning,
it cannot be used as a means to obtain
Parhament’s approval for new services. [t
15 a  well established financial procedure
that without getting Parliament's sanction
for a new scheme no amount should be
spent but Parliament may take sometime
to pass the general Demands and the gene-
ral Appropriation Bul Even here it takes
us 0 Apnl or May, but on lst April they
should have the amount and, therefore, they
come m for a Vote on Account But
when a Vote on Account 1 passed bv this
House, an  undertaking fs given by the
Government that the Vote on Account I
not intended to be used for expenditure
on new services But that underiaking bas
not been glven here

If you take the Vote on Account for the
expenditore of the Central Government for
1975-76, at page 5w item No. 4 (1) B
is stated :

“Although the provision Included
m the Vote on Account is shown oa the



I Powdickerry Budget

Accomt & not intended to be used for
expenditure on new services.”

That is the Vote on Account is given
without discussion, and, therecre, whenever
% Vote on Account is passed, Government
gives an undertaking to this House that
the Vots on Account will mot be taken
recourse to for new services because only
after the passing of the entire Demands
they can go to mew services,

In the Pomdicherry Budget the lust item
reads:

“Praportionate expendjture during the
five months, April to August,
1975, is estimated at Rs. R.2%
crores, compiising of Rs. 6-14
crores on revenue account and
Rs. 161 crores on Capital Ac-
count. The distribution of the
estimated amount for the various
services and purposes 18 appended”,

Rut they have not given the undertaking
that none of the amounts will be spent to-
wards 4 new service.

This is a grave lapse because we are
pmsing this vote on account for ubout
five months and during this five.months
period if they wunt to use the amounts
granted by us under vote on account to
new services, the House can not prevent
that. Whereas, 1 think, the Central Gov-
ernment gives undertaking to this effect,
but that undertaking has not been given.
At this stage, even if the Minister gives
an mssurance that it will not be spent, it
is not enough. My polnt is that a mere

tion bill is based on the incomplete state-

mont and the President has already given

his recommendation on the 1{4th March
1975 wherein it is stated that:

“the President having been informed,

the subject matter of the pro-

posed bill, ete. etc. . . . and also

PHALGUNA 29, 1896 (SAKA)
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the bill will be introduced in the
Lok Sabha immediately after the
demands for grants on account
for expenditure in the Union
Territory of Pondicherry for the
financial year has been voted.”

That means the President on 1d4th Thas
given his consent for incurring this expen-
diture on the bams of this demand, ¥
thes demand is defective, then the President
hew not beem given the full matenal on
which he could pne his recommeridation.
Therefore, Sir, unless they give the under-
taking here and send a fresh bill to the
President and get the sanction of the
President on the basis of the full complete
background given by them, they cannot
introduce the Appropriution Bill and get
it passed. Therefore, on these two accopnts,
1 teel that the Supplementary Demand is
defective and the vote on account based
on the defective statement is also defective.
Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): Sir,
regarding the Supplementary grants [ would
like to submit, as the hon. Member has
mentioned about the new items like minor
irrigation relief works and other works,
these are not new scnices and the total
gunts which was originated as the first
Supplemendary, that has not been exceeded.
Therefore, the point which the hon. Mem-
ber mentioned that we have spent some-
thing for which we were not authorised,
does not arise because in the original first

within the purview of the service, These
are not the mew services which are crea-
ted. Regarding the vote on account, the
undertaking which the hon. Member
mentioned, my submission is that there
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. mthhhrmdonw» the
Presient, Sir, the uwal practics of siving

‘MR. DEPUTY.SPEAKER: Well, I think,
1 witl have to uphold what the Minister
has said, because these are only sub-heads. '
They are not the new services.

' SHRI SEZHIYAN : Even, within sub-

hnd.i is not mounwl for, they should
klwoul.duhnhl‘.cmknow

_mun; uﬂhebutlurellmt-nnswms
- and the service is bew.

MR. DEPUTY SPEAKER: That is why
he has came forward with a Supplementary

|

_ SHRI SEZHIYAN : Supplementary de-

ymands are pot for the amount already

lp:mhlhrthemoumwbemut Let

give me an assurance that this amount

Rs. 23.55 lakhs is the one which is

ing to be spent after the appropriation
ill is passed.

'; MR DEPUTY SPEAKER:
-“crucial point.

SHR1 SEZHIYAN : Because it has been
,‘suid that consequent to the failure of mon-
“soom in 1974, several drought  relief
" - measures have had to be taken, do you

. méan to say that this going to be taken
" herenfter, 1 it means that due to the
- » failure of monsoon in 1974, drought relef
* ‘tnrasures are going to be taken after the
% 26th of March, | cannot believe that.

s'gf\é.g

That is the

'SHMRI H. K. 1. BHAGAT (East Dethi):
! Mlcﬂhﬂrwwmmm
- Buat

s o

ornqt.ilnvhamnnwtbnm

156(1) " of "the Mﬂlﬁm :

So, even then the Lok Sabha is entitled
to vote it
him

MR. DEPUTY-SPEAKER: let

i come forward. with the plea of exceptionsl

- giant then. Here it is guestion of supple-
mentary grant, Let us not mix up the two.

I have upheld the confention of the
minister that thess are new sub-heads
under a service that has already been sanc-
tioned by this House, I would not stretch
it further because that would be too much
inhibiting the Government. But the only
question is whether this amount of
Rs. 23.55 lakhs which you mention bhere
has been drawn and spent or not.

PRANAB KUMAR MUKHER-
of the

SHRI
JEE: This has been spent out

savings,

MR. DEPUTY-SPEAKER: That souads
o little difficult. As far as | am concerned,
1 will accept what the minister says. But
he himself will be responsible for what-
ever he suys. | would draw your attention
to the fact that the original grant is only
Rs. 27.45 lakhs. Would you say that there
bnhmmvh;wthextmdhnﬁ
lakhs out of it ?



220 Pondicherey Budget
the Union Territory for 1975-76. Therc
you find the budget estimates, the revised
estimates etc, If you take pages 6 and 7,
Demand No. 6§ Revenue, the Major Head
is 289—Relief on account of- Natura! Cala-
mities. What is the grand total for the
yeor 7 The budgét estimates for the year
1974-75 is Rs, 2745 lukhs and the revised
estimate is Rs, 61.98 lakhs. Therefore.
there has not been any saving. But the
budget estimate for 1975-76 is Rs 48
lakhs.

Then 1 will come to the four individual
items. The first item is Public Health, Water
Supply and Senmitation Plan: the second is
Agricultural Facilities Plan and the next i
Minor Trrigation Plan. If you tuke thewe
four items, you will find that none of the
items has pot any budget estimate. let
me vome to the detamls  Public Health,
Wauter Supply and Samtation—Accounts for
1973.74 nil. Budget estimate ml; revised
ettimate Rs. 3.55 lukhs Agricultural Fci-
Tities Plan—1973.74 accounts nil:  budget
estimate 1974-T5  mil; revised estimate
Rs. 3.50 lakhs. Minor Irrigation Plan—
1973-74 accounts mil: budget estimate 1974-
75 nil: revied edimate Rs. 1350 Takhs
Other Works Plun— 1973-74 Accounts nil,
Dudget estimate 1974-75 nil and revised
edtimate Rs. 3 lakhs So. these aie not taken
out of any savings. Thev have been treated
by themselves a5 new items for which no
brdget provision has been there. Though
they hive ashed for Rs. 23 5 lakhs, even
if they spent a pie without the sanction of
Parliament, it comes against our Supple-
mentary Demands.

MR. DEPUTY-SPEAKER : May [ give
& wourd of advice to the Minister? If a
wrong statement is given to the House—I
am nol saying this is u wrong statemen’ - -if
it i inadvertent, even then it needs an
apology, If it is deliberate, then it becomes
a very serions matter, because it becomes
a question of privilege. Now, may I ven-
ture 1o give him vome advice ? Do not give
your answer in a huff “it has been dome
within savings" or “it bas not been dome”,
withowt consulting your office. Go into the
fgurcs und come with something definite.

10LSS/75—8
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Why do you unnecessarily get into trouble ?
Supporing that it is proved by figures that
what you are saying is not comect, would
it not be better for you to do it that way in-
stend of making a statement bere and hav-
mg to retract it? And then, if you make
a deliberats statement, it becomes serious.
Take the ensy way out; don't get imto
trouble. Go into the details and saflsfy
yourselt and then come before the House.

SHRI PRANAB KUMUAR MUKHER-
11 1 can 1eply to this paint if you like.

MR DEPUTY SPI AKI'R * Thew are po-
nts of oider whach he hus raived and | my-
welf connot make un my mind here. If you
vre ety strong about it anud say “No- this Is
e coirect position™. 1 will take n risk—
but 1t will not be my risk: it will be vour
rish. If it is proved later on that you haww
deliberately misled the House. it becomes
very serious.

SHRI PRANAB KUMAR MUKHER-
JFF : What T was suggesting . . .

MR DFPUTY SPFAKER : These are
points of order. We have not started dis-
cussions at all.

o) e i awke 0w wr ¥ fag g
o owwd ¥TE
(Interruptions)

MR DEPUTY SPEAKER : I will do it
with their consent . 1 will not be aibitrary,

SHRI H. K. L. BHAGAT : Sir, in any
pont of order which is raised, the whole
question would be whether it goes to the
substance of the matter or mot. (/nrerrup-
trons). Let us consider this question Jispas-
sionalely. The question is whether this grant
forms part of the original schemes or not.

MR. DEPUTY SPEAKER : That point
has been disposed of.

SHRI H. K. L. BHAGAT : | am not ar-
guing on that point. I am arguing on the
point of order ; 1 am not touching that point
at all—which the Minister has answered and
you have upheld. What 1 am submitting
is that the whole question is whether the



The Chrir may not agree and you may
not agree, but please listen to me. T am
taying that the substance of the matter Is
that the Lok Sabha is competent to pas
tnis grant under 116 (c). T would respect-
fully submit that, when a Section says that
the Lok Sabha is competent to do it under
116 (c), the law of interpretation s that
we should go to the substance of the marter.
The cirts go to the substance of the marter,
whether competence is there or nol. They
go to the substance of the jurisdiction and
net the mere form of it. (Interruptions).
That is the law of interpretation, whetber
in substance the jurisdiction of the court
or the House exists or not. If in substance,
the jurisdiction exists, I think, there should
be no question of point of order,

SHRI H. N MUKHERIEE (Calcuttn—
North East) : | am provoked by what M.
Bhagat has sard in regard to the point of
order which you ar: trying to dispose of
and which you have virtually disposed of.
You are only being held un:

We are not discussing the theoretical
question of the rights of the Lok Sabha.

! {?‘gr? | St 14
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a kind of precedent that you are
by giving a ruling that you have a
indicated.

MR. DEPUTY SPFAKER :
me first deal with Mr. Bhagat's point of
order.

SHRI H. K. 1, BHAGAT: A submis-
sion,

MR. DEPUTY SPEAKER: That iy right.
Ycn have made a submission to me. I

must respond to that,

1 should not be misundersiood. | have
heard the substance of your submission.
What is the substance of your submission ?
The sobstance is that this House hay the
supreme right to vote any grant. That is
the substunce T uphold.

Secondly, I also uphold that this House
can give an exceptional grant. You have
pointed out the relevant provision of the
Constitution.  But my difficulty here is that
we are not discussing the exceptional grant.
We are discussing a supplementary grant.

Now, let me explain that a supplementary
grant can be given in two wayw. firstly,
by way of additional money for a service
that is already in operation because the
money is not cnough and, secondly, for
o new service which will be voted for by
this House. The substance is also that not
a single pie. more than what has already
been appropriated by the Appropristion law
cin be spent. Therefore, even if it v &
supplementary grant, it must fimt be vpted
by the House before you can spemd. This
iy a position that we are concerned with.

This is what J was trying o advise dthe
Minister, not to rush in with these figores be
catse 1 am myself gefting confdsed. Now,

H



it appears that there is something which is
not quite in order, how can I say to the
House, “Close your eyes and go ahead™?

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, the hon. Member's contention is
that we have spent more than what we are
given. My contention is mot that. The
original grant was Rs, 27.45 lakbs; the
supplementary grant is Rs. 9.75 lakhs and
24,78 lakhs grant s what 15 being asked
for. The total comes to Rs. 61.98 lakhs
which has been shown by the hon. Member
oy the revised estimate. Out of that, the
amount which has been spent is 13.7 lakha.
Therefore, it is not a fact that we have
spent more than what actually we are given,
Wc are actually given Rs. 27 45 lakhs plos
Rs 9.45 lakhs and this we have aiready
wtimated to the hon Member when he
wanted to have this information.

IS hrs.
SHIRT SEZHIYAN: When ?

SHRI PRANAB KUMAR MUKHER-
HE: 1 think, it was on the 18th March.

SHRI SEZHIYAN: 1 have not received
the letter. What about the new Services ?

MR. DEPUTY-SPEAKER : Let us be
very clear. About new Services, [ have
said that these are ooly sub-heads and I
uphold what the Minister says that these
dufe sub-heads under the Services that the
House has already sanctioned. We should

they have been granted, they cannot do this
and that.
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Is what they say. This letter is dated 18th
March, 1975 from a Deputy Secretary,
Department of Economic Affairs, Ministry
of Finance. They have enclosed the infor.
mation, and have said:

“On drought relief measures, for which
the Grant  of
Rs. 23.55 lakhs has been sought
in Grant No. 6, the expenditure
ncurred n the current year so
far has bean as follows:—

Lakhs

(1) Public Health, Water Supply
and umutum . ' 1 66
{2) Minor Irrigation . 10 76
(3) Relief works i
TorAL 13 63

Well, this is what the Minister has contend-
ed that the total grant, original and supple-
mentary came to Rs. 61.98 lakhs.

SHRI PRANAB KUMAR MUKHER-
1t F: Including this Supplementary Demand,
it will be 61.98 lakhs.

MR DFPUTY-SPEAKER : Already
there 18 Rs. 27 45 lakhs and Rs. 9.75 lakhs.
That is the total grant already given. And
he says that he has spent Rs. 13.63 lakhs
out of the saving. This is his submission.

SHR1 SEZHIYAN: if st is true that sav-
ing is there, why are they coming for this
supplementary grant ?

MR. DEPUTY-SPEAKER: 1 think, the
points are clear. Point number I is that
the moncy that has been spent, has been
spent out of the saving and that is what
he says. 1 will accept that.

Secondlv, il they come for more money

About the Vote on Account. 1
take a lenient view. Although it
sary that the Government should
the undertaking that no new Service

&
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be undartaken by this, us they do elsewhere,
1 would tuke this as & clerical error and
accept what the Minister says on the floor
of the House as part of the assurance and
we can go ahead with the Pondicherry
budget

SHRI H. M. PATEL (Dhandhuka): I
would request that at least in your ruling
you may not say that this is & clerical
error, because it is @ matter of considerable
siznificance and ought not to be allowed to
cccur again, Therefoic ...

MR. DEPUTY-SPEAKER: ‘Therefore
T sod that T will take a lenient view. ...

SHRI H M. PATFI: But not ax a
result of a c'erical eror It v an over-
sipght of a verv serious naturte .

SHRI S. A SHAMIM (Srinagar): It s
a runisterial error

SHRI H. M PATEL.
reetify.

. which they must

MR. DEPUTY SPFARER: 1 hope in
future we shall keep this in mind that in-
vaiably we shull get this assurance
{Inierruptions) You know what is the
definition of a Secretary to the Govern-
ment of India— a glonfied clerk

SHRI 5 A, SHAMIM: That is true of
the Minister. He is only a glorified ser-
ant.

r
Demand No 1
LLGISt AMIVE ASSEMBIY

MR.
muved:

DEPUTY-SPFAKER : Motion

“That & sum not exceeding Rs. 2,06,000
on Revenoe Accotnt be grunted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondichetry
tv defray the charges which will come in
courss of payment during the financial year
commenciag from ist April, 1975 in respect
of ‘Legislative Assembly’”

[MARCH 20,1995)
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Demand No, 2
ADMINISTRATOR
Mr. DEPUTY-SPEAKER: Motien
moved:

“That & sum pot exceeding Rs. 4,000 on
Revenue Account be granted to the Presis
dent on account, out of the Coneolidated
Fund of the Union Territory of Pondicherry
io defray the charges which will come in
course of payment during the financial year
commencing from 1st April, 1975 in respect
ol ‘Administrator'.”

Demand No, 3

Councn oF MINISTERS

Mr.  DFPUTY-SPFAKFR Motion

moeved:

“That & sum not exceeding Re. 2,33.000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Unfon Teiritory of Pondicherry
to defray the charges which will come in
o urse of puyment during the financial vow

. commencing fiom Ist Apnl. 1975 in respect

of ‘Council of Ministers'.
Demand No. 4
ADMINISTRATION of JUSTICP

Mi. DFPUTY-SPFAKER: Motion

moved:

“That a sum not cxceeding Rs. 6.08.000
on Revenue Account be granted to the Presi-
dent on account, out of the Conwoliduted
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment during the financial year
commencing from 1st April, 1975 in respect
of ‘Administration of Justice’.”

Demand No. 5
ELeCTIONS
Mr. DEPUTY-SPEAKER: Motion
moved:
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“Thut & sum Bot exoseding Re. 1,84,000
on Revénne Account be pranted to the Presi-
dent on sccount, owt of the Comolidated
Fund of the Union Territory of Pondicherry
w defray the charges which will come in
enurse of payment daring the financial jear
commencing from 18t April, 1975 in respect
of ‘Flections".”

Demand No. 6

REvVENUL

M.
moved:

DEPUTY-SPEAKER :  Motion

“Thal a sum nol exceeding Rs. 20,02,000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Furd of tho Union Territory of Pondicherry
to defray the charges which will come n
cowse of payment Juring the financul year
commencing from 1st April, 1975 in respect
of 'Revenuve’.”

Demand No. 7
SALES Tax
Mr.~ DEPUIY-SPEAKER: Molion
moved:

“Thut a sum not exceeding Hs. 3.19.000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment during the financial year
commencing from 1st April, 1975 in reupest
of ‘Sales Tax'."

Demund No. 8

TAXES ON VEHICLES

DEPUTY-SPEAKER :  Mation

M
Mmoved:

‘That & sum not exceeding Rs. 68,000
On Revenue Account be granted to the Presi-
%t on account, out of the Comsofidated
Fund of the Union Territory of Pondicherry
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to defray the charges which will come in
cuurse of payment during the flnancial year
commencing from 1st April, 1975 in respect
of 'Taxes on Vehicles'.”

Demand No. 9
SECRETARIAT
Mr. DFPUTY-SPFAKER :  Mation
moved:

“That a sum not exceeding Rs. 8.73.000
on Revenue Account be granted to the Presi-
dent on account, out of the Consoliduled
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment during the financial year
cummencing from Ist April, 1975 in respect
of “Sccretarial' ”

Demand No. 10
DiSTRICT ADMINISTRATION

Mr.
rwoned:

DEPUTY-SPEAKER . Mution

“That a sum not excenling Rs, 18.20 (00
on Revenue Account and not  exceeding
Rs. 4,29,000 on Capital Account b= granted
10 the President on account. out of the Con-
solidated Fund of the Union Tertory of
Pundicherrv to defray the charges which will
come in course of payment during the finan-
cial yeur commencing from Ist April. 1975
in respect of ‘District Administration™.”

Demand No. 11

TREASURY AND ACCOUNTS ADMINISTRATION

Mr.
moved:

DEPUTY-SPEAKER :  Motion

“That a sum nm exceeding Rs, 5.86,000
on Revenue Account be gramted lo the Presi-
dent on sccount, out of the Consolidated
Fund of the Union Territory of Pomlicherry
to defray the charges which will come in
course of payment during the financial yvar
commencing from Ist April, 1975 in respoct
of “Treasury and Accounts Administration’.”
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Demand No. 12 “That a sum not ¢xcooding Ra. 365,000

on Revenup Accomnt be grantad to the Presi-

PoLice dent on account, out of the Consolidated

PUTY . Tund of the Union Tesrltory of Poadicherry

m:\‘:d DE HPRARER e g, defray the charges which will come in

“That a sum not exceeding Rs. 32,92.000
an Revenug Account be granted to the Presi-
dent on account, out of the Consolidated
tund of the Union Tenitory of Pondicherry
to defray the charges which will come in
course of payment during the financwal year
commencing from 1st April, 1975 in 1espect
of ‘Police’.”

Demand No. 13

JanLs

Mr DEPUTY-SPFAKFR : Motion

moved:

“That a sum oot exceeding Rs 1,68,000
on Rerenue Account be granted to the Presi-
dent on account, out of the Comolidated
Fund of the Union Territory of Pondicherry
to defrny the charges which will come in
course of payment during the financial year
commencing from 1st April, 1975 in respect
of ‘Jail’.”

Demand No. 14
STATIONERY AND PRINTING
Mr. DEPUTY-SPEAKER: Mution
moved:

“That a8 sum not exceeding Rs. 5,21.000
on Revenue Account be granted to the Presi-
dent on account. out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
cowse of payment during the financial vear
commencing from 1st April, 1975 in 1espect
of ‘Stationery and Printing’.”

Demand No 15
MISCRLLANEOUS ADMINISTRATIVE GENERAL
Senvices

Mr., DEPUTY-SPEAKER: Motim
moved :

cuurse of payment during the financial year
commencing from Ist Apiil, 1975 1 respect
of ‘Miscellancous Administrative General
Servicen'.”

Demand No. 16
RETIREMENT BENLFI1S

Mr  DFPUTY-SPEAKER : Motion

moned

"That a sum not exceeding Rs. 9,24,000
on Revenue Account be granted to the Presi-
dent on account, out of the Consolidated
Fund of the Union Territory of Pondicherry
to defray the charges which will come in
course of payment duing the financial year
commencing from 1st April, 1975 in respect
of ‘Retirement Benefiits'.”

Demund No. 17
PusLic WoORKS
Mr. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs. 87.69,000
on Revenue Account and not exceeding
Re. 56,88,000 on Capital Account/be grant-
cd to the President on account, out of the
Consolidated Fund of the Union Territory
of Pondicherry to defray the charges which
will come in coutse of payment during the
financial year commencing from Ist April,
1975 in respect of ‘Public Works'.”

Demand No. 18
Foucation
Mr. DEPUTY-SPEAKER : Motion
maved:
“That a sum not exceeding Rs. 1,38,22/000
on Revenve Account and got exceeding

Rs. 13,000 on Capital Account be granted
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fo the President on account, out of the
Consalidated fuod of the Union Territory
ot Fondicherry 1o defray the charges which
will come in course of payment during the
financial year, commencing from 1st April,
1975 in respect of ‘Education’.”

Demand No 19
MEDICAT
Mr. DEPUTY-SPEAKER: Mrtion
moved:

“That a sum not exceeding Rs. 71,14,000
on Revenue Account be granted to the Pres-
dent on account. out of the Comsolidated
Fund of the Union Terntory of Pondicherry
to definy the charges which will come n
wounive of payment dwning the financial year
commencing from 1st April, 1973 in reypect
of *Medical’.”

Demand No. 20

InFoRMATION anD PusLicTTY

Mr.
moved:

DFPUTY-SPEAKFR :  Mntion

“That a sum not eweeding Rs 3.59.000
on Revenue Account be granted to the Presi-
ount on sccount. omt of the Consoliduted
Tund of the Union Territory of Pondicheiry
10 defray the charges whick will come in
course of payment during the financial year
~onmencing from 1st April, 1975 n respect
of ‘Informution and Publicity".”

Demand No. 21
LABOUR AND EMPLOYMENT

Mr.
moved:

DILPUTY-SPFAKER ;:  Muotion

“That a sum not exceeding Re. 5,22.000
on Revenue Account be granted to the Presi-
dent on account, out of the Consclidated
tund of the Union Territory of Pondicherry
to defray the charges which will come in
e of payment during the financiul year
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commencing from lat April, 1975 in respect
of 'Labour and Employment'™

Demand No. 22
SoCIL WELFARE
M DEPUTY-SPEAKER . Mutiun
moved :

“That & sum not exceeding Rs. 22,76,000
on Revenue Account and not exceeding
Rs, 13,000 on Capital Account be granted
to the President on account, out of the
Consolidated Fund of the Union Territory
of Pondicherry to defray the charges which
will come in coune of paymem during
the financial year commencing from
Ist April, 1975 in respect of ‘Social Wel-
fare’,’

Demand No 23
COOPERATION
Mr. DEPUTY-SPLAKFR: Mouon
moveca

“That a sum not exceeding Rs. 7,50,000
on Revenue Account and mot exceeding
Rs. 5,32.000 on Capital Account be
granted to the President on account, out
of the Consolidated fund of the Union
Territory of Pondicherry to defray  the
charges which will come in course ot pay-
ment during the financlal year commencing
from Ist April, 1975 in respect of ‘Co-
operation”.”

Demand No. 24

MISCELLANEOUS Gexemal  Ecoxowne
Services
Mr. DFPUTY-SPFAKER: Motion
moved :

“That & sum nut exceeding Ry, 3,33.000
on Kevenue Account be granted to  the
President an account, out of the Consoli-
dated Fund of the Union Territory of
Pondicherry to defray the charges which
wiil come in course of payment during the
financlal year commencing from Ist April,
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1975 in respect of ‘Miscellancows Gemersl
Economic Services".”

Demand No. 25
AGRICULTURE
Mr. DEPUIY-SPEAKER. Motun
moved

“That o sum not exceeding Rs. 37 00,000
on Revenue Account and not exceeding
Rs. 2,44,000 on Capital Account be granied
to the President on account, out of the
Consalidated Fund of the Union Territory
of Pondicherry o defray the chorgas which
will come in course of payment dJduring the
Rmancial year commencing from Ist April,
1975 in cespect of ‘Agriculture’.”

Demand No 26
ANIMAL HUSBANDRY
Mr. DIPUTY-SPFAKFR: Muon
moved *

“That a sum not exceeding Rs 7,19.000
on Reicnue Account and not exceeding
Rs. 83,000 on Capital Account be granted
to the President on account, out of the
Consolidated fund of the Union Territory
of Pondicherry to defray the charges which
will come in course of payment during the
financinl year commencing from 1¢t April,
1975 in 1espect of "Animal Husbandry'."

Demand No, 27
FISHERIES
Mr. DFPUTY-SPEAKER*  Mution
moved :

“That a sum not exceeding Rs. 18,75,000
on Revenue Account and not exceeding
Rs. 21,000 on Capital Account be granted
to the President on account, out of the
Consolidated Fund of the Union Territory
of Pondicherry to defray the charges which
will come in course of payment during the
foancial year commencing from 1st April,
1975 in respect of ‘Fisheries".”
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Demand No. 28

CoMMUNITY DEVELOPMENT

Mr. DEPUTY-SPEAKER : Mution

moved :

“That a sum not cxceeding Rs. 15,22,000
on Revenue Account and not exceeding
Rs. 35,000 on Capital Account be granted
to the President on account, out of the
Consolidated Fund of the Union Territory
of Pondicherry to defray the charges which
will come in course of payment during the
financial year commencing from 1st April.
1975 1 1espect of *Community Pevelop-
ment""

Demand No. 29
INDUS TRILS
Mr DFPUTY-SPFAKER .  Motion
moved

“That 2 sum not exceeding Rs, 3,78,000
on Rivenue Account and not ercesding
Ry 5.22 U0 on Capiial Account be grantud
to the President onm account, out of the
(onsolidated fund of the Union Territory
of Pondicherry to defiay the charges which
will come in course of payment Jdunng the
financial year commencing from 1st April,
1975 in respect of ‘Industries’.”

Demand No. 30
Foob AND NUTRITION

Mr DEPUTY-SPEARI R .  Motion

moved .

“That a sum not exceeding Rs. 1,23,000
on Revenue Account be granted (o the
President on account, out of the Consoli-
dated Fund of the Union Temitory of
Pondicherry to defray the charges which
will come in course of payment during the
financial year commencing from Ist April,
1975 ir respect of ‘Food and Nutrition'.”

Demand No, 31
ELecraucity
Mr. DEPUTY-SPEAKER: Motion
moved :
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“That a sum not exceoding Ra. 84,83,000
on Revenue Accouat and not exceeding
Rs. 38,16000 on Capital Account be
granted to the Presidont on account, out of
the Comsolidated Fund of the Union Terri-
tory of Pondicherry to defray the charges
which will come in course of payment
durmg the financial year commencing from
Ist April, 1975 in respect of ‘Electricity’.”

Demand No. 32
PORTS AND PILOTAGE
Mr DEPUTY-SPEAKER *  Motion
moved :

“That a sum not exceeding Rs. 1,89,000
on Revenue Account and not exceeding
Rs. 1,22.000 on Capital Account b pranted
ta the President on  account, out of
the Consolidated fund of the Union Terri-
tory of Pondicherry to defray the charges
which wil come in course of pavment
duning the financial year commencing from
Ist Apnl, 1975 in respect of ‘Ports and
Pilotage’”

Demand No. 34
Leans To GOVFRNMENT SEPVANTS

Mr
moved :

DFPUTY-SPEAKER Motion

“That a sum not exceeding R« 11,94,000
on Capital Account be granted to the
President on account oot of the Cansoli-
dated Fund of the Union Territory of
Pondicherry to0 defray the chargey which
will come in course of payment during the
financial year commencing from 1st April,
1975 in respect of ‘Losns io Government
Servants’.”

Demand No. 4
ADMINISTRATIGN OF JUSTICE
Mr. DEPUTY-SPEAKER: Mution
moved :
“That a Supplementary sum not exceed-
Rs. 64,000 on Revenue

ing Account be
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granted 10 the President out of the Conso-
lidated Fund of Pondicherry to defray the
charges which will come in course of pay-
ment during the year ending the 31a day
of March, 1975 in respect of ‘Administra-
tion of Justice'."”

Demand No. 3

FLECTIONS

Mr DEPUTY-SPFARER:  Mouon

moved :

“Thut a Supplementary sum not exceed-
ing Rs 2,000 on Revenue Acoount be
ganted to the President out of the Conso-
hdated Fund of Pondicherry to defray the
charges which will come in course of puy-
ment duning the year ending the 3lst day
ot Maich, 1975 in respect of Elections”.”

Demand No. &
REVENUE

Mr DEPUTY-SPEAKFR Motion

moved

“That a Supplementary sum not evceed-
mg R« 24,78,000 on Revenue Account
be manted to the President out of the Con-
solidated Fund of Pondicherry to dfray the
charges which will come in course of pay-
ment during the year ending the 31st day
of Murch, 1975 n respect of 'Revenue’.”

Demand No. 7
SALES Tax
Mr DEPUTY-SPEAKER - Motion
maved :

“That a Supplementary sum not exceed-
ing Rs. 30,000 on Revenue Account be
granted to the President cwt of the conso-
lidated Fund of Pondicherry to defray
the churges winch will come in course of
payment during the year ending the
31st day of March, 1975 in respect of
‘Sales Tax"."

Demand No. 8
Taxes oN VEMICLES

Mr. DEPUTY-SPEAKER: Motion

moved :
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Demand No. 9
SECRETARIAT

Mr.. " DEPUTY-SPEAKER :  Molion

Payment during the year ending the 3lst
_day of March, 1975 in respect of “Secre-
tariat’"

Demand No. 10

DISTRICT ADMINISTRATION

Mr.  DEPUTY-SPEAKER :

moved :

Motion

“That a Supplementary sum not exceed-
ing Rs. 39,000 on Revemue Account be
. granted to the President ont of the Consoli-
dated Fund of Pondicherry to defray the
" charges which will come in course of pay-
- ment during the year ending the 31st day
- of March, 1975 in respect of ‘Dutnct Ad-
5 m]mm‘ﬂ

Demand No. 11
" TREASURY AND ACCOUNTS: ADMINISTRATION
© " 'Mr. DEPUTY-SPEAKER: Motiun
. moved -

s “That a Supplementary sum not exceed-
- ing Rs. 58,000 on Rewpmue Account be
* granted to the President out of the Consoli-
- dated Fund ‘of ‘Pondicherry to defray the
%, Charges which will come in course of pay-
Mdmhﬂfwhllnﬁr

untim. ﬂnh m«m m-

ﬂumld Nm n
3 : : vl
Mr. DEPUTY-SPEAKER: Motiof

“Thut & Supplementary sum not exceed-
ing Rs. 2,89,000 on Revenue Account be
granied to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come in course of
Payment during the year ending the 3lst
day of March, 1975 in respect of ‘Police”.”

Demand No. 13
JalLs

Mr. DEPUTY-SPEAKER: Mution

moved :

“Thut a Supplementary sum not exceed-
ing Rs. 13,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come in course of
payment during the year ending the 31st
day of March. 1975 in respect of ‘Jails'.”

Demand No. 14
STATIONERY AND PRINTINO
Mr. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not excasd-
ing- Rs. 22,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come In course of
payment during the year ending the 31st
day of March, 1975 in respect of ‘Stationery
and Printing’.”

Demand No. 15
MISCELLANEOUS ADMINTSTRATIVE GENEBRAL
. Semvices
Mr. DEPUTY-SPEAKER : Motion
moved : .

"ThnnSnpplmntarymmuued—
Rs. 8,000 on Revenus . Account be
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granted th the President out of the Consoli-
dated Pund of Pondicherry to deétray the
charges which will come in course
puyma&riuﬂumr ending the 31st
dey of March, 1975 in respect of *Miscel-
lancous Administrative General Services’.”

R

Demand No. 17
PusLic WoRrks
Mr. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceed-
ing Re. 7,73,000 dn Revenue Account and
not exceeding Rs, 1,63,000 on Capital Ac-
count be granted to the President out of the
Consolidated Fund of Pondicherry 1o defray
the charges which will come in course of
payment during the year ending the 3ist
day of March, 1975 in respect of ‘Public
Works'™

Demand No. 18
EDUCATION
Mr. DEPUTY-SPEAKFR : Mouon
moved : -

“That a Supplementary sum not exceed-
ing Rs. 13,27,000 on Revenue Account be
ganted to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come in course of pay-
ment during the year ending the 31x day
of March, 1975 in respect of ‘Educetion”.”

Demand No. 19
MEBICAL
Mr. DEPUTY-SPEAKER: Maulion
moved :

“That a Supplementary sum not exceed-
ing Rs. 3,32000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1975 in respect of ‘Medical'”
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' Demand No. 20

InrormMATION AND PUBLICTTY

Mr.

moved :

“That a Supplementary sumn not exceeds
ing Re. 17.000 on Revenue Account be
granied to the President out of the Comsoli-
dated Fund of Pondicherry to defrny the
charges which will come in coumse of
payment during the year ending the 31st
day of March, 1975 in respect of ‘Infor-
mation and Publicity".”

DFPUTY-SPEAKER :  Motion

Demand No. 21
L.ABOUR AND F MPLOYMENT
Mr. DFPUTY-SPFAKER: Motion
moved :

“That a Supplementary sum not cxceed-
ing Rs. 34,000 on Revenve Account be
granted to the President out of the Consoli-
dated Fund of Pondicherry to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of Muorch, 1975 in respect of ‘Labonr and
Employmeat',”

Demand No. 30
Foop AND NUTRITION
M DFPUTY-SPEAKER: Motion
moved :
“That a Supplementary sum not exceeding

Rs. 13,000 on Revenue Account he granted
to the President out of the Comsolidated
Fund of Poadicherry to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1975 in respect of ‘Food and Nutri-
uon".™

Demand No. 32
PoRTs AND PILOTAGE
Mr. DEPUTY-SPEAKER :  Molion
moved :
“Thut a sum not exceoding

Rs. 13,000 on Revenue Account be grantsd
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SHRI ARAVINDA BALA PAJANOR
(Pondscherry) : I beg to move :

“That the Demand for Grant on Account
under the hend ‘Administration of Justice'
be reduced by Rs. 100"

[Nced to have 4 High Court (Vudicinl
Commission) at Pondicherry (1)]

“That the Demand for Grant on Account
under the head 'Elections’ be reduced w0
Re. 1.

{Posiponement of elections without amy
reason withsoever (2)]

“That the Demand for Grant on Account
under the head “Llections’ be reduced by
Rs. 100"

{Need for holding elections immediately
M

“That the Demand for Grant on Ac-
count under the head 'Revenue’ be 1cduced
by R: 100"

[Collection of tax machinery and their
failure to uphold the human consideration
in view of drought conditions in Pond:
cherry (4)]

“That the Demand for (irant on Account
sader the head “Taxes on Vehicley' be re-
duced by Rs. 100"

[New taxes on vehicles and then burden
on common men (5)]

“That the Demand for Grant on Account
under the head ‘Secretariat’ be reduced by
Rs. 190"

{Need 10 remove anomalies arising out
of Third Pay Commission Report (6)]

[MARCH 29, 1979)
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“That the Demand for Grant on Account
under the head Tressury and Acconats
Administration be reduced by Rs. 100"

1975-7%

{Administranon’s faidure in proper mans-
gement of accoums (7))

“That the Demand for Gront on Account
under the head ‘Police’ be reduced by
Rs 100°

{Recrgamsation of the Police Force in the
Union teruitory of Pondichery (8)]

“That the Domand for (irant on Agcount
under the head ‘Public Works' be reduced
by Rs 100"

[Bad conditions of roads in the Union
terntory of Pondicheny (9)]

“Thut the Demand for Grant on Account
undut the head 'Fducation be reluced to
Re. 1

{Failure to announce Third Pay Commis-
sions scales for the Education Department
101

“That the Demand for Grant on Account
under the head ‘Fducation’ be reduzed by
Rs 10067

|Pay anamohe, and the poor condition of
the wuchers and the college prolessors
(1]

*That the Demand fot Grant on Account
under the hcad ‘Medical’ be reducad by
Rs. 1007

[Need for opeming of new health centres
n evary villuge (12)]

“That the Demand for Grant on Account
under the head ‘Labour and Fmployment’ be
teduced 1o Re 17

{Failure to check problem of unemploy-
ment (13)]

“That the Demand for Grant on Account
under the head ‘Labour und Empioyment’
be reduced by Rs. 100"

{Mugaitude of unemployment (1441
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“That the Demand for Grant on Account
under the head ‘Ports and Pllotage’ be re-
duced by Rs. 100"

{Need for a port at Karakal (15)]

Mr. DUPTY-SPEAKER : The
motions also are before the House.

cut

*SHRI JAGDISH RHATTACHARYYA
(Ghatal) : M1, Deputy-Speaker, Sir. T rise
to speak on the Supplementary Dcmands
for Giants on Pondicherry. Sir, it is an
irony that the budget has been presented
to this House for obtaining the approval of
this House when it should have been legi-
timatelv proper that the budget should bave
heen passed by the Pondicherry Assembly
and by the elected representatives of the
nreople We have seen, Sir, that during the
last two sessions two to three such budgets
for other States were also got passed by this
House. After the last elections, a represen-
tative Government was formed in Pondi-
cherry but this did not lost long But there-
after no elections were held there and no
represcntative Government was allowed to
be formed. Why should it be so ” After
all Pondicherry is a small place and has
a popu'ition of 471,707, Tn my opinion
it should not take more than 3/6 dave pre-
paration to hold general elections there but
still elections are not being held there Sir.
we weuld have discussed the Guojarst
Budget a little carfier but for the fact that
the discussions has been postponed  till
tomorrow on some constitutional consi-
deration Tn Gujarat also. as in Pondicherry,
clections are not being held. However, in
recard 1o Guiarat the Goverment have
taken the nosition that due to some agita-
tion a nolitical instability vrevails there
and in addition natura! calamities  like
famine and drought have also been the
contributing factors for the postponement
of election there. But T ask the Govern-
ment, what factors. political or natoral
calamities—are standing in the wav of the
Government to postnone elections in Pondi-
cerrv The truth of the matter is that the

*The original speech wns delivered in
Rengali.
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ruling party does not feel that the pressat
sivuation in Pondicherry is favourable for
them and they will not go in for elections
there unless the situation turms favourable.

S, the present budget hag been prepared
bv the burenucrats whu are presently run-
ming the Pondicherrv administration and in
presenting this budget to this House the
hon Minister has done nothing more than
seiving a cooked dish. But can ome deny
that budget do not, in any way, represent
the wishes of the people and their repre-
sentatives, at no stage, of the formulation
of the budget demands had any say. In
regard to other States whose budgets were
passed by this House in the recent past
there are many MPs represented in this
How“ and through their participation in
the discussion they represent the croes
section of the people of the State but in
the case of Pondicherry we have only one
member in this House and judged from this
angle the people’s wishes cannot be fully
reprecented here. Therefore, 1 must say
without any hesitation that the present
budget does not reflect the hopes. aspira-
tions and the wishes of the pedple for
hom money is being sanctioned,

Sir, you are well aware of the function-
ing of the Aurobindo Ashram in Pondi-
cherry. 1 have nothing to do with their
religious activities but 1 can say from my
personal experience 1 have visited Pondi-
cherry—that they are doing very good work
in the sphere of education. They have
drawn up » plan for the rehabilitation of
peopls and are also trying their best to
develop cottage industries there, 1 feel, Sir,
that » gpood work done by an organisation
should not only be commended hut the
State Government should come forward to
give some financial assistance to that or-
ganisation. I do mot know whether any
provision has been made in this budpet
for financial assitance for the activities
sponsored by the Ashram but T would sug-
gest that adequate asaistance be given to
them.
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wt L 3 afedd & forw ol faiw Jaya Prahash Narayan and the attack on
ot nft %t ;oW frmAm ¢ I ¥ WA these very institutions, then why is it that

Wit ¥ emee et ¥ foww o ofr you deny o the people of Pendicherry,

L are demanding preciscly a democra-
o mh Mew oo 3T RO el elected Government through which
oy fsor 4} nfr w1 eweg fomt MR ¢ they would be wble to solve their own

_ problems 1 for one do believe that we

By frim b fe afed®t o sl ghould defend these nstitutions and see
wiw ¥, wafar gk at & aowr w1 that they are pioperly utilised and not
N , misused nor dismissed away whenever the
A ruling party or the Government may like.

S W T&A VIR fF O AT This demand is 8 demana of the democratic

¥ frafr o1 groafr feft wmsdw # movement of all democratic sections with-
W ey, Afoen out exception, in thws area which w far

away in the South and is neighbouring to
diwen o gewwr sk & T 8 & he Stase to which I come from.

ol . .

: There are \arious problems there which

w ¥ am wifgy AR vt 0% have been pestring the people for a rery
¥ wyt v wowr wwer & fade % long time the burewucratic attitude of the
e won Wi | Government and the administration in Pon-
dicherry to-day, making it impossible fer

the people there to get the problems solved

SHRIMATI PARVATHI KRISHNAN for instance an anomaly that existed in the
(Coimbatore): Mr. Deputy-Speaker, Sir, implementation of Central Pay Scales for
we are now discussing again the Bodget for the Governvent employees in Pondicherry.
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The Government notifled in March 1970 there as
that the Central pay scales would apply © lief tn the employees of the
the Gowernment servants in Pondicherry. has become a matter of very prime impor-
Thi» was mace applicable to all the sections tance
But still there were some who were left o it
out, for instamce the ecmployecs of the ately and they become part and parcal of the
Government  Press in  Pondicherry. Re- budget that he is putting before us.

peatedily, one memorandum afier unother ,
was sent by them and finally it is as late  Sir, in conclusion, | would once ugain
#s Nevember, 1974 that a communication appeal that the clections in Ponaicherry
way sent by the Ministry of Home Affairs should no longer be delayed because unless
here to the Finance Department in Ponci- and until those clections take place and
cherry that the Central scales would also People are given an opportunity to chogse
apply to the employces of the Cential Go- the government of their liking, 1 am afraid

%
?

if

vernment Press. It is very strange that it
took 44 years for the Government to re-
move this anomaly and thut 1oo .after
repeated representstions. Then why is it
that tley cannot give effect to this with re-
trospective effect ? Why should these emplo-
yees be penalived und not have the benefit of
the pay scales from the date the other Gaov-
ernment employees in Pondicherry received
them ? This is a question that the Minis-
ter has got to look into und see that this
injustice is overcome becuuse these employe-
s have been suffering all these years on
account of discrimination.

In the Education Depurtment teachers are
not getting the benefit of the Pay Commis-
sion’s recommendations. Here is another case
of discrimination. Here again the bureau-
cratic administration without any democra-
tic content is running the Union Territory
and the people have been left to the mercy
of the bureaucratic administration.

Unless and until the Central Government
which to-day is responsible for the condoct
of administration and the affairs of Pondi-
cherry takes up these issues and they give
immediute effect to them. this discontent
will contiune an you should mot be sur-
prised if disturbances follow out of this dis-
comtent,

Similarly, you know, Sir, that throughout
the South, we are to-day having very severe
drought conditions and side by side with
the drought conditions, we are also facing
famine conditions. In this State, the pro-
vition of drinking water facilities anc' the
need to give drought relief to the people

that things will go from bad to worse and
this area s going to be neglected. As I
have already seen in my State, Tamil Nadu,
various forces ure making their voices heard
ane they are trying to create divisiona there-
by violating the provisions of the Constitu-
tion and such a contagion might also be
reflected in Pondicherty. The people of
Pondicherry have, to their credit, a very
valiant struggle that they fought in liberat-
ing this territory. These people who are
loyal to the traditions of our country should
join the mainstream of our counmry and
they should not continue to have the Presi-
dentiul Rule and extension of this Rule
there. This only wmeans violationg the
fundumental rights that sre enshrined in
ouwr Constitution,

1 would once aguin appeal that the people
of Poncicherry may be given the opportu-
nity to choose a popular Government of
their liking.

SHRI ARVINDA BALA PAJANOR
(Pondicherry): Mr. Deputy-Speaker, Sir, 1
feel so much pleased that so many Memben
have taken so much interest in Pondicherry.
The Members from the Communist Party
(Marxist) also expressed their scntiments
for the people of Pondicherry. Sir, I
the lone Member of Pondicherry but 1
very much amused that ouring the
session, practically, for so many days,
were mentioning about Pondicherry.
when it comes to question of the people’s
wish, 1 hardly find even those Members
who raised some technical pointy are present,
1 do not know whether the ruling party

EEEss
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International Women's ysar, The dejure
transfer took place in 1962 the Indinn
Succession Acthas not betnextended o
Pondichery so far. In Pondicherry there
are certhin people who have renounced their
civil status and they are governed by code
¢lvil and for their women their rights are
‘governed there. For people who are direct-
ly governed by code civil there is no prob-
lem but people who are Christians and not
repounced and not governed by code civil
the Hindu Succession Act is not applicable.
Also the Hindu Marriage Act is not applic-
“able. So, you must realise the Christian
women who have not renuounced their
civil status are not having right in their
property and this is a very primitive posi-
tion. Sir, even this simple point we have
been wrging over a number of years and
the Ceotral Government is not considering
the same.

Sir, Mre. Parvathi Krishgan mentioned
about the pay anomalies. While speaking
on last vear's budget 1 suggested appoint-
ment of a Commission to rectify these
anomalies. The entire Education Depart-
ment, Press and some other departments
‘have been left out and even where pay
scales have been announced there are very
many anomalies. So, they can send a
Commission and rectify this anomaly. Un-
Jess this is done in an urgent manncr the
conseqoences will be unpleasant.

Sir, then 1 talk of the Government ser-
vants, I must think of the ex-French staff
also Sir, in the year 1954, they never con-
templated as to what their future will be?
So, they simply opted for the French pay
scales and somec of them opted for the
Madras pay scales. Subsequently, Sir when
the Central scheme was introduced, it was
beneficial 1o them. So once again, an option
was given to them and many of them opted
for the Indian pay scales. Now, Sir, in the
year 1968 or 1969, when it was reopened
before the 1970 Commission, to Goa, they
gave one other option to opt for Indian
pay scafes. Now I would plead with this
Government that they should give one more
to the ex-French staff of Pondi-
, Karaikal, Mahe and Yanam to opt

it
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for the Inolen pay eculss 40
have a better administration
also be satisfled. Since these
in a minority, they cannot
democratic rights.
it is thrown into
ber of Parliameat,
rights only here

Indin would do the needful to these inno-
cant and poor people.

When the Railway Minlter was speak-
ing on the other day, he was speaking about
the extension of rail services and other
things. But Sir, for one full year, to my
State, not o single train was run. When 1
represented, they never cared forit.  Pondi-
cherry is the tHleadquarters of my Union
Territory; Karaikkal is another territory;
Mahe i another portion and Yanam js
another portion. No tram was run to these
places. Now. they speak about the reason-
ableness of extending the train services to
these places. What is the time involved?
We have to go by train from Madras to
Pondicherry. Some Member was speaking
about this and he smd that we can go by
train from Madras to Pondicherry. We can-
not go by a thiough train. One has to get
down at Villipuram, wait for eight hours,
get  unother train and that will take another
eight hours to cover a distance of about 25
miles. This is the way the trains are being
run Now, to Kursikkal, a train starts at
about 9.45 AM at Mayman and that rew-
ches at 12,15 PM and the distance cover-
ed is anly about 20 miles. When we repre-
sented this matter, they eapluined away
that it is not economicul for us to yun
{rumns to these small towns. If the train ser-
vices are untimely, how can they be ecano-
micul? The tiain services suit peither the stu-

Em
ggif
THIHT
g?n 5 E‘gig
EiEEses ¥
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dents nor the officers nor the busl
nessmen, The  train services  suit
them. It is aldght for them to

come before the House with the statistics
that out of the 1500 trains which were can-
celled, about 1300 trains have been restored
and only about 200 remain concelled, My
complaint is that, so for as Pondicherry is
concerned, they are not paying any atten-
tion considering the weifare of the people.
That is the reason why they are not even
thinking of conducting elections.
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New, 1 come to my next point regarding
the power position. In regard to power,
we sre muinly dependent upon Tamil Nadu.
We with 2 begging bowl to
power. Jn regard to
from Kerala via Tamuil

and then send our begging bowl through
Tamil Nadu to Kerala. Sir, four years
bach, a8 a matter of policy, they proposed
that we should huve a thermal plant. When
this was proposed und when the report
wai sent as early as 1973, no reply came
fram the Central Government. Today,
from the Budget papery, J find that they
are not contemplating the sctting up of
this thetmal plant under the Plan. The
unfortunale thing is, they cannot take up
new schemes on therr own, Sir, [ will
not teke your time unnecessarily. Practi
cally. 75 per cemt of the amount is spent
on overheads. They just provide for a
certain amount of administration and for
<ertawn staff. There are no plans and there
are no progresuve ideas. [ do mot even
comsider this as a Budget, There iv no
point in discussing ubout the constitutional
nicetics for a long time forgetting ubout
the people and their interests.

Then, Sir, Ariyanguppam river is another
project. Some Members spoke aboul the
port facilities at Pondicherry. When it iy
a question of port facilitics, instead of uon-
loading the fertiliser at Madray and Cudda-
lore, it is better and economically viable
for them 1o pass on n certain quantity
to Pondicherry also. Sir, if the Ariyuangup-
pam river is fully utilised we can have
berths und so on and they can unload it
Bot, we do not cven find this scheme in
the Plan. They have provided only Rs.
4 fakhs o Rs. § takhs for the por ferti-
lities. These are only eyewash program-
mes. When T go back to my comstituency,
1 am not able to say anything to my peo-
ple. They ask, ‘what have you achieved'?
I con only say that 1 had been to Delhi
and I saw the big ramasha there, that
they spoke for so many days about our
State but there has been no benefit.  Some
of them are so ignorant that they ask ‘Are

1975-76 258

you that Member who is involved in the
licence scandal 7' That is how they ask. I
feel very much annoyed when they ask
like this.

If this is the way we are going to func-
tion, how can we go ahead? We are get-
ting stuck up in technicalities, As an ad-
vocate 1 have been bored for 15 years
whenever there is a hair-splitting argument
going on about whether it should be melva-
ram or whether il should be Awdivaram.
Now cven in Parlioment that discase has
cropt in. This is the kind of thing that
has been the real blockh for our progress.
Those days age over. We must go to the
spirit. of the thing. What for have we
been sent here? Lam time, when [ faced
eloction, Shrimati Indira Gandhi along with
Shrt Kamray who is not here, but who
is always available in the Central Hall,
ulong with other people contested against
w ond got defeated. Then people thought
that at least they would take it in the
proper spirit and serve them. But they
joined together i an unbody manner and
threw us out of power. Now the people
we saying, ‘Let progressive-minded people
gel topether and come t0 us. We will
once again elect you. We will see to it'.
But I do not know what is in their mind
and why they are postponing elections, thus
denying the people their right by this kind
of undemocratic methods.

When I wpeak about this, I do so without
any political motivation, [ say this because
if we are sincerely interested in the people,
we must go back to them with a clean
conscience and a clean slate. [ am very
proud that you, Sir. cxpressed in favour
of vur rights, members' rights, Parliament's
rights s the supreme awthority and all
that But if you see the condilion in our
tuiritory. what is the position? If we take
cne after another of the items m the bud-
get, T find hardly a single item of interest
to me. That is why I am sorry to say
this that I do not know whether we are
being misled. A sum of Rs. 23 Iakhs is
mentioned in conmection with drought re-
licf. I do mot know from where it has
come. | am not interested im argument
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time also we had askew for a High

! . But the
sphere as part of your own territery. It is K ,
bach i A A you are allotting is more like the time
a y. You mut § th’ﬂhﬂeﬂbmyparlyinthhl{mu.l

SOCI® 1o has given me quite & long time. But
if 1 have to speak on the Railway Budget,
1 um given only 3 minutes.

to the other Ministers. It say we are only adbering to the form of
is unfortunate that I see bere only the democracy, not the spirit of it.
Minister of State for Finance., This is a
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Parllament which will be just playing
the gallery?

That will not serve any purpose.

the anomalies and rectify them and also
look into other matters which need looking
into anu do the needful so that we canm
have a better admnistraton there with
pood and conferred government siaff so
serve the people as is expected in a demo-
cracy.

evwm (wuf whaw): swew o,
qiexft & ¥wz 9 F& qNWA W N
e W ooy A gt fER Wy
wrn pur W fe & oifewd dmar ar
wer g areag & frofa oF aoft e
Fylordw awp A A 8 2o 4R
ax ot e 9% W gn W A fee
O q Ay qnew gt Pe & o oo
qfer ®1 g Ak 1 Al CRetwe WM W
wi & delie it @ W g g, Tw
fot o o e W ey an e
wiv, W1 Wi e & wfiew & or
wrmy Pt § 1 v wfr R 38 @
& vk AR for mer wmt o wmw
war f, 7wk few e & wd wr o
Lot & fiesw w1 wrw o% e @
e § 61 g wgh o o o wr v e
ot 1 P et s o vy oy v o et
e $a ¥ firar oo 8, fow s gt
oe giv T ar O v e § ol
wreg ¥, wfewdf = 3% W avap 8
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ap@fawmdt e ot o J@ Ao,
wy Wit & woered, @ vy oy I
Wit ¥ g« o W gT e gl A fe
sfifz v ¥ wf fear o gen £
wy wgr 9¢ ot Wjodte wnfy AW AT
apir ¥ & qwe for & Bm oo
mr ar we o ¥y s oad @ Wi ®
WYt oF wiet & =i e
twr or fw ot wrelm weft AN
AW F YawT www oy AT & faw
A A o wmm g & v wrow
BW wit f agh or oy wrwEw o
wg §? wram ax Afafder @
arr &7 e dfafazmw ) o wfrm gl
s wfgr, w o vhew  sdom
Aqh At ff § AI9E waw g, fem
15.47 hs. [Shey Dinesh Chandra Goswami
m the chair]

aw & o w e omr A &y
oo fe A Y At ox weTe et
ad Wy etram ¥ oam o oo
TGl AAY AW GO A YECIAC WA
ot wraw wier & dur owrwer gr O
fie WY quA wrer wft & e ar g aooer et
¥ s wie few W W) eiew W
% dm AT g o ® g wow W
LA AW Wt I OR p e
®t TEy A7 qifedd W st 0w wveT s
ara {1 o ar ot ek g sfer € o
amfer sR & oee & O amgpae
™ g % AW W giwr R aged &
fag e wegr oF ¥ A% frd gw e
i W W& @ Wwr g
ar s ffeay 9 gy 9T @ WO
# aren g B g ot 2o mvmer g ik
W @ & dmy woow p fe ofedd W
T g wfr ¥ @ W
fgan dvwgiz siRw ¥ e #
& R ad W s fer w0

Y
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Fufy & d} wwq g qr Wy W owfed
gifraritz w1 wver wff w1 4 o W
wat & wg & wgr ¢ mr @ o W AR
wt v ow fr o aeaw & e sl
wxonhIw o ey & fed v oo i
IH Wt twwr wx & ek vl R ¥
W ¥ Aw 1 &k ayr ox R fR vefe-
a9 Ragie wEiEA & R et g A g
gf wor ft, oY g8 i w Tom AT
o, w 3w o g v & af fae an
Mo ¥ a4, ™ A K
for oftr ov qwr Wl §oqw ¥ ww
ow wh ¥@ g A AR faelt whond
war qew ¢ oA i b ¥ wE-
8 quar qwn & W g A ¥
wnr &vAr qet @ Afew ar ww AR 7
o €7 gl T g O AT refew i
Wiz wMTMA A1 oAst FuoFEr wF 7 E
YA TOT &W #7 & W7 g sgiedl ¥
o T TOW T AT AN [ F, A IW Gewr
w1 frr T owfE W om oW o=
® oWl 0 wm oW W ozA s AR T
E9E T8 ¥ AT arw T 7 | & owd @
wgm fe wefery vrmhe awtew
T § ogEra W Afew o AT g AT
Wil T AT ow AT o v, &l & e o
¥ oy 9w fr wefeaw TaRowe
gty ¥ w7 97 s ¥ fam P, W
w1 fFmn wq@ wiw & s 2, ferer wom
w1 97 weA ® w7 % frm owm oy feer
#m ¥ ¥q 7 for ot ferft w0 afm-
a1 &t ofwr o W7 @ g fewr anh
®t o & wfwm ox & av gen fae
wft T & Fm w0

M wgr Wy o @EnE W o 3R wr
wam fenretT QR AW QW g, wn ¥
WSITOE 7 gEWT €7 Wy L apr & fen-
fadt & qprEgT %1 AT 9 % sy Wy
guwt t ag ars fhwmar e & forr afr-
wre & o £ ar A1 W afrare € wonh
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AT W § ofte ar oyt SYweOre € e der
wh 1 %% § @ N @
v koW e XL v
T ¥ o 3w e woi §, @AY Ew

wir wwd, @ ¥y wnw oy fw
¥ W W) gww % gx ¥ when wed
s oW oE W aneRiehee whow wigd
B oot dew ¥ wr 9 ¥E R wewe off
g s gw afedd o o g ot weww
vfiefudta & 3% ®r wor ¥ & wOv
ok § Tt wr oy ferem wfr Wk €,
o o9 e % et fem am wfgr W
" 1 6 am oW §owp ot g, @
A ¢ fr faom and waR & A Y B 0

qETT A /T A A won §oafen oot
gfermr & Fmt Afw gfoww & oo
yearr gfermr & v owddRe o g
ATart o vy frm 9 ey X v,
71 & 915 fafrer w1 ggr 97 v e wr
T %1 WA AF FYAT qEMTEYT IW W
YA gUTH At GTNT A qEnt §, ar
WO &7 ¢t oW oYt awr ¥ W %
an gEwr 27 aat € gt ¥ A oft W=
WP Ay YO AN T oyl oTmit gAY
¥ mm ¢ fe o riegw W ¥ P oo
AT A1 ¥ favrg e wrfer 1 Ay W AT N
awE o T i Ay e el
wifer, femw & wl ot ¥ ondar ey
fr & gor ook v o fewrr v ¥ fR
mmen ot & % fe dfrkz & o ot
wi £l W@ g oW ey
¥ oy o7 W awr o o a8, oy
wfgm odf wtiw & wwhfr ghevwr &
a7 gy W i g anft £ ey
wr oA g

T oA s v wmm § ot owgr”
9 of ¥ far el £, o it e o-
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¥ o ol sl AR X S W g L
& womr wngn § By e gt owlr o ¥
¥ ot wedy sy firar & fis wgt e o A
v afeiefes § 1 oo ot mfawda
o & e el o Qo el 8§ @
wwe ¢ fx ot & @ o W &
soh afer

ovv w4 wgh o ¥ m  ambr

wuaty fe o & o awe 4w fem &, wrw
T ¥ fir i e wrvr wm a9
oA 9F , ™ W owa & 7 oengw fe,
W &% qmEr fe W ¥ qwE W 70 TR
oyl W P, Wy AR A AT ¥ T
WA A own o F AT 30 AR W
wym ¥ owr s STy 9T AW S W
s T R 1 T oAw ® uw e A
™ T 7% § o o wied af or
ot ¥ fr e qv dfmie = s 9w
mwredt € g & F fxA w7 Efew o
d5 77 Tmorry Ram=AeT £ o
a7 Tk fawrt w1 oW w7 At wer
wHT AT W W wwr aft b eefad
= § W A v A fed oy afed
e mzgy o foem wfer oww ow oAt X
e frar o7 & oF ¥ oW o T,
W F g ww P W ¥ wemr
TR ¥ WIET IT 6T qRR X nubEse ¥
T T @ vm ¥ oW e v
T # owgx refr wew ¥ fe W
P wwr wTR e & O b & T S
farwrd & it W wen g k)

g ¥ qR 5% e wRY fom f, WE
fore & oew wE AT B

SHRI P. G MAVALANKAR (Ahme-
dabad) Although the discussion on the
Budget Demands for my own State of
Gujarat has been postpomed vet another
time, and 1 hope it will now be held to-
morraw, 1 am glad that the Deputy-
Spesker who was then presiding tool the
correct constitotional view in the larger
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wicrests of the rights of Puriament over
ruled that although the

B

with this discussion

It was very hearteming to hear my good
friend, Shnmat Parvathi Knshnan—1 do
not see her just now n the House—tell us
in 50 many words that the election m
Pondicherry must be held a5 early as
possible. In fact, she said it should be
done immediately Equally encowraging
were the observations of my esteemed
clder and fnend, Dn Kailas, who sad
that Pondicherry must have new electiom
immediatehh  Then 1 wonder why my
friends from both the CPI and the ruling
Congress sav that no elections should be
held when it comes to the question of
CGujarat The CPI had voted agmnst my
amendment on the Preudent's Address m
which T asked for early elections in Guja-
rat But, Sir, 1 am glad that over such
a short period of time, just after some
days, wisdom has dawned wpon ovr friends
both in the CPI end also in the Ruling
Congress  in regard to  the elsction in
Pondicherrv., and T bope they will mow
aonly the saume yard-stick tomorrow when

they come to the question of elections in
Gujarat

16 hrs,
DR. KAILAS : Why not?

i G, MAVALANKAR : My
friend, Sbri Aravinda Bala Pajanor, has
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contrast and Shri Arvind Bala Pajanor as
also Dr. Kailas are right when they <ay
that Pondicherry iv conlinously neglected.
Sir, I would have liked many hon, Member
belonging to various regions of our great
coontry to come forward and participate
in this discussion. 1t is not only the res-
ponsibility of the hon. Member from
Pondicherry to talk in terms of the diffi-
culties and problems of his State, but
it is the concern of all the people of the
conptry, and of the whole people of the
sub-continent.

Now, if elections are not held, what is
the reason 7 Are the electoral rolls not
completed ? I am told they are completed.
s the Election Commission not ready ? I
um told the Elsction Commission is ready.
The people are wanting elections, My
South tell va that the

iis

many other parts of thix
quite often, what T may
call, vicious politiking dominates and pro-
welfare are put into
secondary comsiderdtions, in third and
fourth categorles. Sir, democracy means
poople’s welfare. Are we interested in put-
ting this person or that persom, this party
that party In power ? Are we only
In depriving this  group
group of power *  Or,

inmerested  in  making
efforts simed at the increassd
the people ? It is powible that

]

%aﬂa

of

f

{

drought, It is very serious. In Pondicherry,
the conditions of drought are very dis-
astrons, So also in Tamil Nadu and in
other parts of Scuth India. Last month
1 was in Madras, and got the pcople's
views, and I also saw for myself the
conditions there. I was told that Madras
had been facing un acute problem in re-
gard to drinking water.

Fortunately, rains have come and there
is some relief in other parts of Tamil
Nadu except Madras City. If the people
of Pondicherry or Gujerat are disiressed
by drought, should the argument be that
because there is drought, therefore vou
will not have a popular Government ?
Rather the argument should be that be-
cause there is a problem of such gigantic
dimensions, only the elected representa-
tives of the people will be able to deliver
the poods. I have nothing against the
oficerss. If they are competent
and  exeperienced in the job,
it is all the better for the administration.
But by the very mature of things. no
bureaucracy can function with any kind of
direct cantact with the people. So. I can-
not accept this argument that elections
should be postponed because of the
drought, and that normal healthy demo-
cratic processes should be kept in abey-
ance.

As in Gujarat, teachers’ conditions are
miserable and college professors are not
getting adequate pay in Pondicherry. 1f
there is a popular Government, the people
can make ropresentations far more effect-
ivelv than they can do with the burean.
cratic machinery. I understand, the Central
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the whole country. If that
tion to my young friend,
that,

I should like the Government of India
to spend a little more time, money and
attention on the development of Karaik-
kal, which can be developed into a good,
useful port to serve Pondicherry und
South India

As 1 saud, we want 1o give an wnproy
sion that all the Members of Perha-
ment are interested in the proper develop-
ment of all the areas of the country.
Pondicherry has had the privilege of hav-
ing the Aurobindo Ashram. It has also the
privilege of having one of the world's
very inteiesting experiments—a new kind
of institution called “Auroville.” Funds for
this are pouring in from UNESCO and
many international and private  agencles
all over the world. We want it to develop,
but should we allow this glaring contrast-
Aurobindo Ashram and Auroviile, which
are recelving the uttention of the peoples
and the Government of Indin and the
peoples and the Governments of the world
on the one side, and the lack of care and
the common people of Pan-
dichertv on the other ? This is my appeal.
and T hope that the Government of India
becomes

g

|

1975476 o
SRRt SEZHIYAN : Mr., Chairman, 1
agred with thy other hon, Members who pre-
ceded me in saying that there should be
immediate elections in Pondicherry and
representative  goverament should be
allowed to function there. Whatever might

have been the reasom in March 1973...

SHRI M RAM GOPALA REDDY
(Nizamabad) : You are the reason.

SHRI SEZHMIYAN : If Shri Reddy
wants to enter intp a dialogwe, I am pre-
pared for that.

MR. CHAIRMAN : You please ignore
him.

SHRI SEZHIYAN . If an hon. Mecm-
ber of this House, an elderly gentieman,
says something, I will not ignore that
He said that I am responmble for it. I
accept 1t Because, on the 27th March
1974, at the first meeting of the Assembly,
4 no-confidence motion was adopled, the
Ministry was unseated and President’s Rule
came. But I must say that the Congress
Party to which Shri Reddy belongs, joun-
ed with us in supporting that no-confi-
dence motion. In fact, he is more res-
ponsible because his party had a greater

reprewniative governmen! is ot suitable
for Pondicherrv for some time to come, the



is
SHRI PRANAB KUMAR MUKHFR-

JEE : And being stalled by you.

SHRI SEZHIYAN : My first plea is
that the elections should be held at the
tarliest possible moment and every party
should be given the opportunity to go to
the people of Pondicherny, because the
people have the constitutional and funda-
mental right to have admimistration by
their duly elected representatives

In this context. we have three Prew-
dential Orders, issued on the 27th March
1974, 26th  September 1974 (after the
expiry of six months) and the third on
the 7th March 1975 What do thev sy
in these Presidentinl Orders® When the
first order came, we approved it imme-
diately. The Order of the 7th Muarch iy
& replica of the Order of 26th September

1974 It <ays:
“Whereas T have received o i1eport
from the Administrator of the Lnion

Tenitory of Pondicheiry and after con
sidering the report and other information
received by me, T am satisfied that the
situation im the Union Terrtorv conti-
nueq to be such that the admimstration
of the Territorv canmot be carried on
in accordance with the provisions of
the Constitution and for further ndmi-
nistration of the Union Territory it is
necessary that the operation of {he
provisione shonld be continued "

He says the same thing in respect of the
report for 1973.75 also  There alww  he
says:

“Whereas 1 have received a renoit
from the Administrator of the Union
Terrifory of Pondicherrv and after com-
sidering the report and other informa-
tion received by me, T am satisfied

..ot

tinue the President's Rule—once in Sep-
tember and again in March—in all fair-
ness to the House, we should have the
reports from the Administrutor addressed
to the President—that means, addressed
to the Executive here—s0 as to know
what were the grounds put forth by the
Administrator, and what was the specia-
lity that was there which made the Union
Government and the President to take a
deciuon that Piesident's Rule should con-
tinve as recommended by the Admini-
strator

On the 14th March T wrote n letter to
the Spcaker about these things and wsked
that the two statements sent by the Admi-
Aistrator should be made available to the
House <o that the Homve would be in o
better position  to appreciate  why the
Piesidential  Order s being continned
for the third time. Whenever a State is
brought under aegin of the President's
Rule, this House ought to function as the
Assembly of the paiucular State; so we
should hnow why we are doing the job
which is meant to be done hv the another
Assembly. It comes to this, that not
only are you usurping the powers of the
House, but the House is made to usurp
the powers of some other Assembly
This is not a democratic procedure

Coming to rules. you may sav that
nowhere in the Union Territories Act is it
said that the Administrator's Report
should be Taid on the Table of the House,
That would probably be technical but not
democratic.

Two more things, and I will be done,
Regarding Plan allocations, Pondicherry
has been givem a very raw deal: it has
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not been given its  due shere. In the
Fifth Five Year Plan it was orginally
Rs. 32 crores and them, due to the in-
cieate i the Thind Pay Cosamssion's
stales elc. it was expected 10 go to Rs. 40
crores. This was the agreement between
the Union Terrilory of Pondicherry and
the Plaoning Commisson and this was
agreed to by the Centre. So, on the bamw
of 40 crores for the Fifth Five Year Plan
for the years 1975—79, on an average
Rs, 8 crores should be allotted for each
year. But | find that for the year 1974-
75 they have aflotied only Rs 529 crores
and for the year 1975-76 only Rs 511
ciotes have been allotted—amounting  to
Rs 1040 uores on the whole So. out
of the allocation of 40 crores, jor the
first two years they have allotied onlv
Rs, 104 crores which means that the
balance of Rs 30 crores is to be spem
m the nevt thiee veats which 1 very much
doubt. For the first two years vou hme
given only 25 per cent instead of 40 per
cent  Therefare | would appeal that this
Plan allocation should be raised

Secondly, 1 want to make a gencral
observauon—without going 1mo  details
Pondicheny. somchow or other, » nsed
by the Admimstrator and the officaly
here o~ & spring  board for promotions.
Supposing  an Under Secretary wants a
promotion, he is immediately shunted
to Pondiherry He does not have any
mvolvement there He goes there on
promotion a8 Deputy Secretary ond
he womes back here confirmed in
that post He does not bave ony
miohement with the problems of the
State | um mnot agamt ntegration
I do not say thut the Pondbicherry admi-
mstration  should bc manoned onh by
persons of Pondhicherry. Why not have
some cadre which has got some invobe-
ment in that State? After all, the bureau-
cracy is there to serve the people 1t &
not the people who are to serve the
bureaucracy by giving them the posts that
they want.

You take sny institition there, whethe:
it is the secretarfat or JIPMER or any

PHALGUNA 23, 1896 (SAKA4)
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other institutwn. Those who want o
get & promotion go there for a period of
six months and, once the promotion
confirmed, they wamt to reveit back w
Deitt and mampulste from here. Ths
idea of using Pondbicherry as a spring-
board or a play-ground for tramng the
porsons without bencfiting  the partcular
State 15 not conducive to the mterest of
the State. Otherwise, in course of ume,
they may insist on a separate cadre for
Pondicherry itself If these things are
done, the persons who want promotton
are sent there for a short pertod and
brought back bere on the same posts, this
1s neither good for the admumistration nor
for the people of the State.

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE) * Mr.
Chairman, Sir, I am grateful to the hon
Members for making their observations un
the Budget and the Supplementary De-
mands for Grants for Pondicherry.

1 ogree with the hon Members that it
would have been more appropriate it the
problems of the people of Pondicherry
could have been discussed and sorted owm
on the fioor of the Union Territory Legis-
lative Assembly But it is known tu
you, Sir and the hon. Members, the cn-
cumstances under which the elected Gov-
emnment of the Union Territory could not
function It is no use trying 1o find out
the location of responsibility for the fad-
ure of condtitutional machinerv  which

hardlv could exist after the elections of
1974

Regarding early elections, the issue has
been raived not only on the floor of this
Houee but on other ocessions alw and
the position of the Government has been
made quite clews We are not opposed
to hold elections early But at the same
time the very basic problems of the Union
Tetritory should be looked into. The
unpiecedented drought which is prevailing
there and the varions relief meawrer
which have been undertaken wre tn oel
through snd. at the same time certain
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period and, after that, immediately
s a demand that there should be
elected Assembly. That is a poli-
angularity of the hon. Members of
the Opposition. But I can assure the
House, as it has been pointed out by my
colleague in the Home Ministry. that the
elections will take place as soon as the
situation is normal there.

it

The hon. Member from Pondicherry
has made a very forceful speech and has
highlighted particularly the problems of
the people there. T ngree with him that
the problems of the people of Pondicherry
should be looked into in its proper pers-
pective and that Pondicherry should not
be known as merely the location of the
Ashram there. The Ashram  plays r:‘!
i role not only in the life
Pondhheﬂym but also in the life of the
entire India. Apart from that. the peo-
ple of Pondicherry have also their own
problems and those problems should not
be over-shadowed by the Ashram or the
problems related there.

Shri Mavalankar has raised a question
regarding the Central University. Already
a proposal is there. But it has to be
kept in mind that if the Central Univer-
sity is established by the Education Minis-
try, the entire expenditure is to be bhorne
by the Education Ministry; Pondichcrry
Administration or the Union Territory has
nothing to do with it. It has not yet
That is why, it has not
to say at this stage.

hen it will be finalied, but it is under

SHRI PRANAB KUMAR MUKHER-
JEE : There is a gap between the sane-
tion and implementation, Money to
be allocated: other things are also there.

SHRI P. G. MAVALANKAR : Sir,
kindly ask the Minister to request his
colleague in the Fducation Ministry 1o
expedite this,

SHRI PRANAB KUMAR MUKHLCR-
JEE : I will pass on your suggestion to
my colleague.

Regarding deficit of the Union Terri-
tory, it is known to the bon. Members
that unlike the States, the entire delicit
of the Union Territory is being met by
fie Central Government. So fur as the
revenue deficit is concermed, it iv met
straightway by assistance; so far as  the
capital deficit is concerned, it will be
met by loans. Ewven for the present Plan
allocation, I appreciate that the size of
the Plan has not been up to the expecta-
tions of the people of Pondicherry, but in
the limited situation of so many constraints
in our economic life, it has been possible
for us to increase the Plan outlay of the
current year by a few lakhs from the lamt
year. Last year it was of the order of 4 45
crores; this year, it has been 5.14 crores.
Tt is coming either as the grant-in-aid or
as loan assistance.

Two or thres projects have been men-
tioned particulary by some hon. Members.
In regard to the Thermal Power Project,
we expect that the detailed project reports
will he ready by the end of this month,
After thar the Government will be in »
position to take a decision. Preliminary
studies in regard to the composite project
of Ariankuppam Port Project are also
under completion and as soon as the whole
thing is fipalised, Government will arrive
at a decision.
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If these two Central sector projects
where investment is mnch more are taken
in hand, undoubtedly, the entire assistance
will have 0 come from the Central Go-
vernment, It will not be possible for the
Union Territory Administration to bear
any part of the expenditure.

Regarding other measures of development
and other things, certnin points have been
ratsed regarding the conditions of the
roads, drought relief etc. I hope, the
Union Territory administration will take
care of these and certain allocations have
been made in the State Annual Plan. Bot
the basic question remains. If we cannor
augment the Plan allocation, we cannot
tuhe care of all the areas which deserve
our attention,

Before 1 conclude, I would like to high-
light one more point which has been raised
by Shri Sezhiyan about the laying of noti-
fication und the report received from ithe
Union Territory Administraior to the
Home Ministry on the floor of the House.
On an earlier occassion, I explained the
fegal position about it on the floor of the
House. When a State is under President’s
rule under Art. 356 of the Censtitution,
notification and the Governor's advice to
the President are laid on the Table of the
House, but if it is being done under Sec.
51 ot the Union Territories Act, that legal
requirement is not necessary. And in this
connection, the position has been explained
in details in a letter that has been sent to
Shri Sezhiyan under Home Ministry’s Memo
dated 18th March, 1975. T he has not
received it by this time, he may get it. Tt
is in connection with his letter to the Home
Ministry that the position has been explain-
ed in detail.

SHRI SEZHIYAN: We will have 2
separnte discussion after we have received
that letter.

SHRI PRANAB KUMAR MUKHFR-
JEE: No, no. Which you wrote to the
Mm Ministry ? T am not conoerned with
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With these words, Sir, I again thank the
hon. Members who have taken part in this
discussion,

MR. CHAIRMAN: Mr Pajanor, you
want your cut motions to be put to vote?

SHRI ARAVINDA BALA PAJANOR:
1 am particular about cut motion No. 2
which may be put to vote.

MR. CHATRMAN: All right. 1 will put
cut motion No. 2 of Shri Aravinda Bala
Pajonor to the vote of the House.

Now, the question is:

“That the Demand for Grant on Ac-
count under the head ‘Elections’
be reduced to Re. 1.”

[Postponement of elections without any
reason whntsoever(2).]
THL 1L.OK SABHA DIVIDED:
Divislon No. &
16.39 hrs.

AYES
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagdish
Bhattacharyya, Shri S. P.
Chavda, Shri K. S.
Deo, Shri P. K.
Horo, Shri N. B.
Joarder, Shri Dinesh
Mayathevar, Shri K.
Pandeya. Dr. Laxminarain
Parmar, Skri Bhaljibhai
Roy, Dr. Saradish
Saha, Shri Ajit Kumar
Sezhiyan, Shri
Shakya, Shri Maha Deepak Singh
Shastri, Shri Ramavatar
*Shastri, Shri Sheopujan
Singh, Shri D. N.
Verma, Shri Phool Chand

- — ® = S———

*Wrongly voted for AYES.
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NOES
Ambesh, Shri
Ansari, Shri Zinur Rahman
Arvind Netam, Shri
Balakrishniah, Shri T.
Banerjee, Shrimati Mukul
Barupal, Shri Panna Lal
Basumatari, Shii D.
Bhatia, Shri Raghunandan I.a)
Bist, Shri Narendra Singh
Daga, Shri M. C.
Deo, Shri S. N. Singh
Dhamanhar, Shri
Dharia, Shri Mohan
Doda, Shri Hiralal
Dwivedi, Shi Nageshwar
Ganga Devi, Shrimati
Gunit, Shri T. H.
Gopal, Shii K.
Hari Singh, Shri
Joshi, Shri Popaitlal M.
Kailas, Dr
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kasture, Shri A. S
Kanl, Shrimati Sheila
Kotrashetti, Shri A. K.
Lakshmikanthumma, Shrimati T.
Mashajan. Shri Vikram
Mahajan, Shri Y. S.
Majhi, Shri Kumar
Mallanna, Shri K.
Mallikarjun, Shri
Mirdha. Shri Nathn Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohan Swarup, Shri
Murthy, Shri B. S.
Naik, Shri B, V.
Negi, Shri Pratap Singh

IMARCH 20, 1979)

Qraon, Shri Tum

Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandey, Shri R. 8.

Pandit, Shri 8. T.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Peje, Shri 8. L.

Raghu Ramaiah, Shri K.
Raj Bahadur, Shri

Ram Dhan, Shri

Ram Singh Bhai, Shri
Ramji Ram, Shri

Rao, Shri M. Satyunarayan
Rao, Shri P Ankineedu Prasada
Ravi, Slii Vayalar

Reddy. Shri M. Ram Gopal
Reddy, Shri P, Ganga
Richhariya. Dr. Govind Das
Roy, Shii Biswanath
Samanta, Shri 8. C.

Sankata Prasad, Dr.

Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Sethi, Shri Arjun

Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Dr. Shanker Dayal
Shivnath Singh, Shri

Shukla, Shd B. R.

Sinha, Shri Nawal Kishore
Stephen, Shri C. M.
Sudarsanam, Shri M.
Suryanarayana, Shri K.
Tiwary, Shri D. N,
Unnikrishnan, Shri K. P.
Verma, Shri Sukhdeo Prasad

197576 " 19
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viht, Shri Rem mm
' Virbhadra Singh, Shri =

Yadav, Shii Chandrajit

MR. CHAIRMAN: The mull' of the
divislon 15 ¢

 Ayes: 18 Now: 8.

" The morion was negarived,

MR. CHAMRMAN : I am puiting the rest
of the Cut Motions togethes.
" Cut Motions Nos. landamljwere
put and negatived .
. Now I am putting the Demands for
Grants. The question ig :

“That the respective sums not exceed-
ing the amounts on Revenue Ac-
count and Capital Account shown
in the third column of the Order
Paper, be grunted to the Presi-
dent, on  Account, out of the
Consolidated Fuod of the Unjon
Territory of Pondicherry to def-
ray the charges which will come
in course of payment during the
financial year commencing from
1st April, 1975, in respect of the
heads of demands emtered in the
second column thereof—Demands
Nos. 1 to 32 and 34"

The motion was adopied.

Now 1 am putting the Supplementury
remand for Grants. The question is

“That the respcctive  Suppicmentary
sums not exceeding the amounts
on Revenue Accounts and Capital
Account shown in the third col-
umn of the Order Paper be prant-
ed to the President ow of the
Consolidated Fund of the Union
Territory of Pondicherry to def-
ray the charges which will come

1 ¢ S A T

“The following Members also mnnied
their vofes:

AYES: Sarvashri Ram Deo Singh,

" P. O. Mavalankar and Madhuryya Hal-

© o dan :

- . NOES; Sarvashri Sidram Reddy,
Narsingh Narain Pandey, K. Ramkrishna
Reddy and Sheopujan  Shastri.

" 'in course of peyment during the
year ending the 31st day of Maorch,
1975, in respect of the following
demands  enmtered in the sccond
column thereof—+"
Demands Nos. 4 to 15, 17 1o 21, 30
and 32

The moiion was adopted,

16,32 brs,

PONDICHERRY A?PROPR!AT!ON
(VOTE ON ACCOUNT) BILL 1975¢

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEE): 1 beg to
move for leave to introduce a Bill to provide
for the withdrawal of certain sums from
and out of the Consolidated Fund of the
Union Territory of Pondicherry for the
«wmesofap:uluf;hcinmalmr
1975-76.

MR. CHAIRMAN : The question is.

“That leave be granted to introduce
a Bill to provide for the withdra-
wal of certain sums from and
out of the Consolidated Fund of
the Union Territory of Pondi-
cherry for the services of a part
of the financial year 1975.76",
The mation was adopted.

SHRI PRANAB KUMAR HUKHER—
JEE : 1 introducet the bill.

SHRT ARAVINDA BALA PAJANOR
(Pondicherty) : T could not send the slip
to you earlier.

SHRI PRANAB KUMAR MUKHER-
JEE : 1 beg to movet that “the Bill to pro-
vide for the withdrawul of certnin sums
from and out of the Consalidated Fond of
the  Union' Territory of Pondicherry for
the services of .a past of the financial vear
1975-76, be -taken into consideration.”

MR. CHAIRMAN : The question is:

“That the bill to provide for the with-
dmva.ldnu‘(ahm:‘mm

“Published in Gazette of Iﬁd! Extra-
ordinary Part 11, section 2, dated 20-3-1975,

tlrrtrodwocl{Moud with the recommen-
dation of t.be President.




